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ORDER

PER ANUBHAV SHARMA, JM:

This appeal is preferred by the Assessee against the order dated
27.12.2023 of the National Faceless Appeal Centre, Delhi (hereinafter referred
as Ld. NFAC or in short Ld. ‘FAA’) in Appeal No.NFAAC/2020-21/10199627

arising out of the appeal before it against the order dated 26.12.2022 passed u/s
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143(3) r.w.s. 144B of the Income Tax Act, 1961 (hereinafter referred as ‘the
Act’), by Assessment Unit, Income-tax Department (hereinafter referred to as

the Ld. AO).

2. Heard and perused the record.

3. During the course of hearing, it transpired that the assessment order when
challenged before the NFAC, the appeal has been dismissed by the NFAC on
the basis of non-appearance of the appellant. However, as we go through the
impugned order of NFAC, the same does not disclose as to on which dates and
by what mode notices were issued to the assessee and, if at all they were served.
The order of the NFAC is, thus, not sustainable and, accordingly, is set aside.
NFAC is directed to issue fresh notices to the assessee and decide the appeal

afresh as per law.

4. In the result, the appeal of the assessee is allowed for statistical
purposes only.

Order pronounced in the open court on 27.08.2024.

Sd/- Sd/-
(S. RIFAUR RAHMAN) (ANUBHAV SHARMA)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Dated: 27" August, 2024.
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